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During the course of iarguments, Sh., 
M. Vasudeva Rao, counsel for the res-
pondentS, submitted that the case of 
the applicant was receiving the atten-
tion of the respondents in the matter 
of treating him at par v4th Sh. O.P. 
Luthra, but it may take jsometime to 
arrive at a decision, ard it is per-
haps on this account tht the of fi-
cers from Delhi have noi appeared 
today as directed in our order dated 
6.8.1986. 

Counsel has also raised the objec-
tion that respon4entS 2to 4 being 
officers working in Kenriya Vidya-
laya Sanghatafl, which is outside the 
purview of this Tribunal U/s 14(2) 
of the Administrative Tribunals Act, 
198, this Tribunal has!no jurisdic-
tion to hear the applictiOfl, which 
was initially filed as writ peti-
tiort in the High Court of Karnataka. 
There is substance in this subinissior 
of the counsel. 

In view of the above, we direct 
the Registrar of this Bench to take 

VOA,~

steps for retransferrirg this case

SN to the High Court of Karnataka. 
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